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LAR SUPPLY OF COAL TO GUJARAT

SHRI AHSAN JAFR] (Ahmeda-
bad): Sir, under rule 377, I draw
the attention of the Central Govern-
ment to the mismanagement of the
Central Government and irregulari-
ties committed in the jallocation of
coa] wagons. The gmall-scale indus-

rule 31T 318

There are nearly 7000 units of small
scale industry in Guparat. Al] these
units are facing danger of closure
due to short and that also irregular
supply of coal. Nearly 6 lakh work-
ers are facing the danger of unemp-
loyment, Many units are working
only in one shift. The unitg are not
in a position to utilise thew ful)] capa-
cities. The production has gons
down. The new investment is not
coming forth and the wicious circle
has started.

The total requirement of coal for
SSI umt min Gujarat m the year
1978 was 1400 wagons per month, In
the year 1879 the need was cut by
the Government to 700 wagons and
now before a fortmight the allocation
of wagons was cut by 50 per cent, ie.
1t has come to 350 wagons, This has
created an alarm among the small
scale industries The quota fixed for
the month of February 1979 has not
been receivegq so far  The most
strange thing 1s that if the quota of a
month is not received, it lapses in the
next month and this policy of the
Government is adversely affecting
the running of the industries in Guja-
rat.

Several representations by the as
sociations of small scale industries,
the Gujarat Small Scale Industries
Corporation Limited and the co-ope-
rative societies have been given to the
Central Government. The State Gov-
ernment has also drawn the attention
of the Central Government but the
Central Government authorities have
pad no attention so far at all
The feelings have become tense, The
small-scale industries are feeling that
the attitude of the Central Govern-
ment is discriminatory,

The Central Government must look
into the matter immediately and
change the policy regarding the quota
of coa]l] and allocation of railway
wagong for the supply of coal. The
quota of 1400 wagons per month
must be restored immediately and the
quota of a month should not lapse,
if not supplied during a given month.
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It the policy is not changed, there
is a danger of closure of nearly 3,000
units and unemployment of nearly
s1x lakhg of people.

(iv) ADVERTISEMENT IN TIMEs oOF

Inpra By CoAn INDIA LIMITED RE.
AVAILABILITY OF COAL,

SHRI A. C. GEORGE (Mukanda-
puram): Sir, under rule 377, I want
to draw the attention of the Minister
of Energy to the following matter

and request an immediate explanation
from him.

In the Times of India of 20th March
1979 there is a sponsored advertise-
ment of 5 quarter page size on pege
10 of the Coal India Limited, a pub-
lic sector undertaking under the
Energy Ministry, The caption is:

“THERE IS ENOUGH COAL AT
PITHEADS!”

The House ;s aware that there is a
controversy raging and there wide-
spread complaint about the non-
availability of coal by the Ministries
concerned, with the Energy and Rail-
ways Ministries blaming each other
for the present crisis.

In the advertisement mentioned
,put forwarq by Coal India Limited,
there is a clear explanation and obvi-
ous accusation that they have produ-
eed and are holding a stock of 12
million tonnes at the pitheag and the
shortage ig due to lack of transporta-
tion ang movement.

The picturisation of huge coal pile
and moving empty train is extermely
suggestive. If the advertisement was
well meant, there was ng need for
the words “AT PITHEADS”, with an
explanation mark. Thiz is a blatant
attempt to put the blame on another
Ministry of the Government, a crude
method of shirking responsibility and
flagrant wviolation of the concept of
collective responsibility.

Si, may I request for an imme-
diate clariflcation from the Energy
Minister for this unprecedented ad-
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vertisement campaign under the pur-
view of hiz Ministry against another
Ministry, which is highly objection-
able?

(v) REPODRTED ACITATION BY THE FAR-
MERS OF KANJHAWALA
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MR. DEPUTY-SPEAKER: It is not
a point of order. Please take your
seat.

13.10 hrs.
[Mr. SeaxEs in the Chair)



